~ ACT No. XXV oF 1947.
[Passep BY THE INDIAN LEGISLATURE] _

(Received the assent of the Governor Generdl on the 18th - Apvil 1947.)
‘ - An Act to provide for the control of shipping.

R JHEREAS it is expodient to provide for the control of
. shipping for s limited period; '

" Tt i hereby enacted as follows:—

1. (Z) This Aot may be called the Control of Shipping Act, 8nort title, extent
1947. coramenoemaent
~ ' B and dusation.
(9) It extendsto the whole of British Indis, and applies.
also to, and to persons on, ships registered in British India, wher-
ever they may be. :

_ (8) Tt shall be deemed to have come into foree on the 25th
day of March, 1947, and it shall remain in force only up to the
31st day of Mareh, 1948 : ’

Provided that the Central Government may, by notifica-
tion in the official Gazette, direct that it shall remain in foroe
for a further period not oxceeding one year.

2. In this Act, unless there is anything repugnant in the subjeot' Interpretation,
or context,— ,

(@) “master”” and *‘ passenger ’ have the meanings respeo- ‘
- fively assigned to them in’ the Indian Merchant Shipping = Adty x xy of 1923,
; . -

(b) “owner ” includes the agent of an owner ;’

(c) “ prescribed ” means prescribed by rules made uunder
gootion 9; :

(@) “ ship ” does not include a ship of less than 150 gross
registered tons or & sailing ship ;

(¢) * Shipping Authority ” means any authority or officer
thorised by the Central Government by notification in the official
azette to perform the functions of a Shipping Authority under
is Act, ,

8. (1) No ship registel"ed in British India shall be taken to ses Licences.
{rom a port or place within or outside British India except under

': g valid licence granted by a Shipping Authority under this section.

B (2) Alicence granted under this section may be either a goneral

ence or a specified voyage licence. :

(3) A genersl licence shall remain valid until it is revoked by
¢ Shipping Authority which granted it, and & specified voyage
enve shall be valid only for the particular voyage for which it
granted. :
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(4) A rcence granted under this section may contain such
limitations and conditions as thie Shipping Authonty granting it

-may think fib to impose with rospect to thoe trades in which the

XX of 1946.

Ne port-olarance
antil licence i
produced.

2X1 of 1928,

Power to give
. direotions.

Power to fix
-shipping rates.

ship may engage and the voyages which it may undertake, and
such hmlta,uons and  conditions may be imposed so as to apply
to the ship wherever it may be, or while in such waters or engaged
in such trades or on such voyages, as may be specified.

(5) When a licence ceases to be valid, the person to whom it
was granted shall, without unrcasonabl - delay, return it or cause
it to be returned to the Shipping Authority which gr nted it.

(6) For the avoidance of doubta it is hereby declared that any
licence granted nnder an order made under rule 65 of the Defenoce
of India Rules or that rule as continued in force by the Emergenoy
Provisions (Cuntinuance) Ordinance, 1946, and valid immediately
before the expiry of the said Ordinance shall continue to be valid
aoccording to it~ tenor aud shull be deemed to have been granted
under this section,

4. Without prejudice to the provisions of section 127 of the

Indian Merchant Shipping Act, 1923, no officer of Customs shall

grant a port-clearance to a ship registered in British India until
after the production by the owner or maste: thereof of & valid licence
granted under this Act in respect of the ship.

5. (I) The Shipping Authority which granted a licence in
respect of a ship under section 3 may, from time to time while the
licence is valid, by order in writing give directions with respeot
to— »

(a) the portsor places, whothor within or outside

British India, to which, and the routes by which, the
ship shall proceed for any particular purpose ;

(b) the classes of passengers or cargo which may be
* carried in the ship;

(¢) the order of priority in which passcnygers or cargo
may be taken on or put off the ship at any port or place,
whether within or outmde British India.

(2) The Central Government or any Shipping Authority

may from time to time by order in writing give general or special
directions applicable to any ship reg1~wred outsille British India
and about to proceed from a port or place in British India to any

port or place in the continent of lndia with respect to the  order -

of priority in which pasgengers or cargo may be taken on the ship
at such port or place in British I.dia:

Provided that no directions under- th is sub-section shall apply
to any such ship which'j is not taking on passengers or cargo at a

port or place in. British *India for discharge at any port or place
in the continent of India.

6. The Central Government may from time to time, by order
published in the official Gazette, fix in the preseribed manner the
rates at which any ship, registered in British India may be -hired,
and the ratos which mav be charged for the carriage of passengers
or cargo taken on any ship, whether egistered i1 British India or not,

ata port or place i British India for discharge at a .y port or pla,oe
in the continent of India.
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: 7. A Shipping Authority may, by notice served personally or by Power to eall £ar
¢ post, require— ‘wformatior.
. (o) the master or owner of any shxp in respect of
~which a- licence granted . by the Shlpplng Authority
uxder this Aot is in foree, or
(b) the master or the agent in British India of the
owner of any ship in respect of which any directions
have been or may be given under sub-section (2) of -
section 5,—
to furnish, within the period spec1ﬁed in the mnotice, information
regardmg any of the following matters, namely :— ~
(z) the classes of passengers and  cargo which the
ghip i« about to carry or is capable of carrying; .
(%) the rates of passenger fares and freight charges
applicable to the ship ;
(#34) any other matter which may be prescribed,

8. (1) If the provisions of sub-section () of section 3 or of an Penalties and
order under section 6 or, without reasonable excuse, any limi. Procedure.
tations or conditions contained in a licence granted under this
Act or any directions given under section 5, are contravened,
the master and the owner (or in the case of a ship registered out-
side British India, the agent in British India of the owner) of the -

+  ship in respect of which the contravention has taken place shall each
be punishable with imprisonment fer a term which may extend
to six months, or with fine, or with both,
(2) If any person on whom a notice has been served under
section 7 fails to furnmish the information required within the
gpecified time or, in furpishing such information, makes any state.
. ment which he knows to be false in any material particular, he
shall be punishable with imprisonment far a term which may
extond to six months; or with fine, or with both.
(3) If auny licence is hot- returned to the Shipping Authority
which granted it within & reasonable period after it has ceased
to be valid, the person to whom it was granted shall be pu:ishable
with fine which may extend to one hundred rupees.
' (4) No  Court inferior to that of a Presidency Magistrate or
. & Magistrate of the first olass shall try any offence puxnishable
under this section.
(5) If the person committing an offence punishable under
this section is & company or other -body corporate, every managing
director, manager, secretary or cther officer or agent thereof shall,
unless he proves that he exerciséed all due diligence to prevent the
commxssxon of the offence, be deemed to be guilty of such offence.
L 9. () The Contral Government may, by notification in the Power toma'es
official Gazette, make rales for carrying out the purposes of thir Act, coles.”
. (?) In particalar and without prejudice to the generality of -
the foregoing power, such rules may provide for any of the following
matters, namely :—
(a) the forms of licences granted under this - Act;
" {b) the manner in which rates shall be fixed under
section 6, including the constitution and funec- i
tions of a Board to adv1se the Central Government in
respoct of such rates ;
(c) the matters regarding which mformatmn ma.y
be fequired to be furnished under section 7.
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